
.Central. Administrative Tribunals Principal Bencl-)

0.A.2051 /97

New Delhi; this the 17th day of August; 20QQ

Hon'ble Mr>Kuldip Singh,Member SJ)
Hors'-ble Mrs.Shanta Shastry,Member CA)

■ Smt., Tanuja Pandey, Volley Ball coach.
Sports Authority of India (Directorate of Coaching),
Jawaharlal Nehru Stadium,
Lodi Road Complex,
New Delhi-MG 003. ... Applicant

By Advocatei Shri Madhav Panikkar,

■  Versus

Union of India

Throughi

Director General, Sports Authority of India
(Directorate of coaching),
Jawaharlal Nehru Stadium,
New Delhi,

Sy Advocate Shri K,R, Sachdeva,

^ER._iORMJ

, , Respondents

The applicant in this case has prayed for the

following reliefs;-

IV

"(1) The respondents be directed to consider the

applicant for promotion to the Grade of Rs,2200-4000

15,7,96 as done for her colleagues under the

impugned orders 7,8,56, with all arrears with interest.

,  (ix) The respondent be directed to include the

naim© of the applicant in the promotion list to Grade-Ill A

in order of the date of her joining the service in

Qrade-III B on 27th March, 1985,"

'acts in brief are that the applicant was

working in Netaji Subhash National Institute of Sports,
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is barred by time. However> it was agreed at the Bar that

in case the applicant does not claim the arrears, the plea
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made a statement that his client would not claifii
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monetary benefits as. submitted by her .counsel Shri Madhav

r> r. T v ^ ' t ~ L, „ , , T T i_ _ _ ; ju t „ „t 4.- .t „ 4 .talili^ai i aUi. .ae ejitiv.i.fc;-u tu ity^

a conseQuence to the recommendation of the DPCi
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(Mrs.Shanta Shastry )
Member .(A)

(  Kuldip Singh) )
Member CJ)
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